IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO_ 2699 OF 2013
(@ SPECI AL LEAVE PETI TION(CI VIL) NO 31854 OF 2010)

SARDARI LAL ... APPELLANT(S)
VERSUS
CHAI RVAN, MANGAI NG COW TTEE,
MEHAR CHAND POLYTECHNI C & ORS. ... RESPONDENT( S)
ORDER
1. Leave granted.
2. This appeal is directed against the Judgnment and Oder

passed by the H gh Court of Punjab and Haryana at Chandigarh in

L. P. A No. 1208 of 2009 (O & M, dated 25.05. 2010.

3. The H gh Court, while allowing the appeal filed by the
appel lant herein, instead of re-instating the services of the
appel l ant, has granted a |unp-sum anount of Rs.3.00/- lakh. It is
the correctness or otherwi se of the inpugned judgnent and order of
the High Court which is called in question by the appellant in this

appeal .
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4. The appellant contends that he was left with another 23
years' of service and, therefore, the H gh Court was not justified
in directing the respondents herein to pay only an anount of

Rs. 3. 00/ - [ akh.

5. Keeping in view the peculiar facts and circunstances of
the case, we are of the opinion that the appellant should be paid an
amount of Rs.7.50/- |akh w thout any interest whatsoever. Therefore,
we direct the respondents to pay an anmount of Rs.7.50/- |akh within
four weeks' time fromtoday. |f such amount is not paid wthin the
time granted by this Court, the respondents would be liable for

contenpt of this Court.

The Civil Appeal is disposed of accordingly. No order as

to costs.
................... J.
(H. L. DATTU)
................... J.
(JAGDI SH SI NGH KHEHAR)
NEW DELHI ;

MARCH 22, 2013.
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